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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL PRINCIPAL BENCH

AT NEW DELHI.

O.A No. 481/2022

IN THE MATTER OF:-

Joginder Singh Thakur VIS Union Territory of J&K
IN THE MATTER OF:-

Reply in terms of the order dated 12-08-2022 on behalf of Deputy
Commissioner, Doda

May it please your Lordships:-

The answering respondent most respectfully submit as under:-

That, it is submitted, the applicant earlier filed a representation before the
Addl. Deputy Commissioner, Bhaderwah with regard to seeking Ban on
single use plastic in Religious places of Bhaderwah and accordingly the
Addl. Deputy Commissioner, Bhaderwah vide his office letter No.
PA/ADC/B/22-23/438-42 dated 27-04-2022 and letter No.PA/ADC/B/22-23/
443-47 dated 27-04-2022 respectively in reference to the representation of
the applicant, asked the Tehsildar Bhaderwah, Sub. Divisional Police
Officer, Bhaderwah, Executive Officer, MC Bhaderwah, Divisional Forest
Officer, Bhaderwah, District Pollution Officer, Doda as well as Block
Development Officer, Bhaderwah to take action/steps to minimize the use of
Polythene and also suggest steps to be taken in future to ensure that these
Plastic pollutants are not thrown by the visitors/participants of Melas in open
places as they are hazardous for the environment/ecosystem and also

requested to furnish action taken.

A copy of letters dated 27-04-2022 is annexed as annexure R-1
R-2 for your kind reference.

That, it is submitted, the office of answering respondent came to know that
the applicant filed O.A before the Hon'ble National Green Tribunal Principal
Bench, New Delhi wherein in its order dated 12-08-2022 in case O A No.
481/2022 titled Joginder Singh Thakur /S Union Territory of Jammu and

« Kashmir, had directed the respondents to file response/reply to the
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allegations made in the application particularly with reference to
implementation of the notification dated 12-08-2021 issued by MoEF & CC
in the Union Territory of Jammu and Kashmir and accordingly the office of
the answering respondent vide office letter No. 505-14/ARA dated 06-09-
2022 and letter No. 515/ARA dated 07-09-2022 respectively had directed
the concerned officers to furnish the action taken/response given strictly as
per the Hon'ble National Green Tribunal order dated 12-08-2022 to the
office of the answering respondent, so that appropriate action can be taken
accordingly.

The copies of letter dated 06-09-2022 and 07-09-2022 is annexed
as annexure R-3 and R-4 for your kind reference.
That, it is submitted, the Divisional Forest Officer Doda vide letter No.
DFO/D/2274-79 dated 21-09-2022 had submitted his report to the
answering respondent wherein he has reported that verbal directions have
already been issued to the concerned Range Officers of Doda Forest
Division to prevent any type of activity which results in throwing of plastic
bags, bottles and packets etc by the people visiting the Forest areas of the
Doda Forest Division and directed to take strict action against the people
involved in the throwing of plastic waste inside the forest and imposing of
heavy penalty. Furthermore, the Divisional Forest Officer, Doda had
already conducted various drives against the use of plastic based products
in different areas of the District especially Doda Forest Division and
disposed off almost 60 Qtls of plastic waste in different areas in Doda Forest
Division.

A copy of letter dated 21-09-2022 is annexed as annexure R-5 for
your kind reference.

That, it is submitted, the Chief Executive Officer, Bhaderwah Development
Authority vide letter No. BDA/22-23/PS/440-43 dated 22-09-2022 had
submitted his report to the answering respondent, wherein he has reported
that periodic cleanliness drives are being carried out at all parks, assets and
tourist destinations falling within the jurisdiction of Bhaderwah Development
Authority. Any kind of Plastic waste if found is collected and disposed off by
Bhaderwah Development Authority.
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A copy of letter dated 22-09-2022 is annexed as annexure R-6 for

your kind reference.

That, it is submitted, the Executive Officer, Municipal Council Doda vide
letter No. MC/D/2022/1123 dated 24-09-2022 had submitted his report to
the answering respondent, wherein he had reported that Municipal Council
Doda alongwith Pollution Control Board has been conducting regular drives
in jurisdiction of Municipal Council Doda. During these inspections,
polythene was seized and fine was imposed on violators alongwith 25 Court
Challans. Moreover the Municipality is in the process of completing MRF
(Material recycle Facility) to ensure proper disposal of waste plastic.

A copy of letter dated 24-09-2022 is annexed as annexure R-7 for
your kind reference.

That, it is submitted, the Assistant Commissioner Panchayat, Doda vide
letter No. ACP/D/2022-23/NGT/258 dated 29-09-2022 had submitted his
report to the answering respondent wherein he has reported that the District
Administration Doda has launched special drives for cleanliness of all
offices, market places, residential areas, tourist spots, water bodies etc. As
a part of nationwide campaign “Swachhta Hi Seva Hai” cleanliness drive is
ongoing in all panchayats w.e.f 15" September and door to door waste
collection campaign was launched in all 237 panchayats of the district in
which local self help groups, NGOs, and civil society is also engaged. That
the collected waste mostly single use plastic and other recyclable/non-
recyclable waste is collected by NGOs, Self Help Groups, scrap dealers
who have been assigned different panchayats as AOR. The Rural
Development Department has reached on understanding with the three
Municipal bodies of District Doda for utilizing soon to be started MRF

facilities of these ULBs for proper disposal of the plastic and other non-
biodegradable items.

A copy of letter dated 29-09-2022 is annexed as annexure R-8 for
your kind persual.

That, it is submitted, the Addl. District Magistrate, Bhaderwah vide order No.
PA/ADC/B/22-23/2372-81 dated 22-09-2022, the directions has been
passed regarding ban on the throwing of domestic/commercial waste and
sewage into the water bodies in the territorial jurisdiction of Sub. Division

Bhaderwah. That Executive Engineer Jal Shakti (1& FC) Bhaderwah, Block
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Development Officer Bhaderwah, Executive Officer Municipal Committee
Bhaderwah and Assistant Executive Engineer Jal Shakti Bhaderwah were
directed to issue the notices to such persons who are responsible for
throwing such waste into the water bodies and the pipes of toilets in open
space rather than in their septic tanks and soakage pits.

A copy of order dated 22-09-2022 of Addl. District Magistrate, Bhaderwah is
enclosed herewith as annexure R-9 for your kind perusal.

That, it is submitted the Addl. District Magistrate, Doda vide order No. 1392-
94/DM/DODA dated 27-09-2022, the directions had been passed regarding
ban on throwing of commercial/Domestic waste into the water bodies. That
the ban is further imposed on throwing toilet outlets directly into the lanes
and drains. That Executive Office, Municipal Committee, Doda were
directed to issue notices to every such person who violates the order and
initiate action.

A copy of the order bearing No. 1392-94/DM/DODA dated 27-09-2022 is
enclosed herewith as Annexure R-10 for kind perusal.

That, it is submitted, the Addl. District Magistrate, Doda vide orders No.
1448-58/DM/Doda dated 01-10-2022 and No. 1468-80/DM/Doda dated 03-
10-2022, the directions had been passed in exercise of the Power conferred
upon U/S 144 Cr.PC that there will be complete ban of Plastic articles viz
Bag 75 microns wrappers, empty water bottles etc in the Green Meadow
area, Forest area and in and around water resource of the entire District
Doda. That Senior Superintendent of Police Doda, Divisional Forest Officer,
Doda/Bhaderwah/Batote, Assistant Development Panchayat Doda and
Divisional Office Pollution Control Committee were directed to implement
the order in letter and spirit.

A copy of the order bearing No. 1448-58/DM/Doda dated 01-10-
2022 is enclosed herewith as Annexure R-11 for your kind perusal.
That, it is submitted, the answering respondent (District Magistrate, Doda)
in exercise of the Power conferred upon U/S 133 Cr.PC passed an order
vide No. 2101-13/DM/Doda dated 18-11-2022 wherein directions had been
passed to all the residents of the District to remove garbage/avoid dumping
of garbage on any public place viz streets, roads, roadsides, open grounds,

nalluhs, river/riverside or any other place covered under the definition of
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public place and ensure to dump the garbage only at places specified by the
concerned Municipal bodies or Block Sanitation Officers/Panchayats or
handover the garbage to the door to door collectors only. That dumping of
garbage, littering at public places is a constant source of nuisance and a
threat to public health.Furthermore, any violation in this behalf shall be dealt

under the relevant section of law.

A copy of order bearing No. 2101-13/DM/Doda dated 18-11-2022 is
enclosed herewith as annexure R-12 for your kind perusal.

That, it is submitted, the Divisional Forest Officer, Bhaderwah vide letter No.
DFO/Bhad/3648-50 dated 11-10-2022 had submitted his report to the
answering respondent, wherein he has reported that all the field staff
including Range Forest Officers, Block Forest Officers and Beat Guards
have been advised and directed to conduct cleanliness drives in forest
areas under the vision of plastic free forests. Following the directions a
number of such drives have been conducted in different Ranges of
Bhaderwah Forest Division on routine basis. Cleanliness drives have been
conducted in Jai, Padhri, Guldanda (Meadows) & Khellani Park etc in
collaboration with Bhaderwah Development Authority, Municipal Committee,
NGOs, Students and PRIs. In such one recent initiative, two temporary
plastic check posts were installed enroute ROSHRA MATA TEMPLE by the
Forest Department in collaboration with J&K Police and local administration
during which all the plastic items including plastic waste bottles were seized
from the devotees and other peoples visiting the local religious site and
were collected at entry point of Jai area to ensure that no plastic is taken
into forest areas. That check points are being further instructed to ensure
random checking of the vehicles to ensure against the entry of Single Use
Plastic. That the District Administration has launched awareness campaign
against single use plastic and people have been advised to ensure moving
away from plastic to biodegradable packing material. That random/regular
checkings are done at the entry point of the district to ensure against entry

of banned plastic into the district.

A copy of letter dated 11-10-2022 is enclosed herewith as
Annexure R-13 for your kind perusal.
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That, it is submitted, the Executive Officer, Municipal Committee,
Bhaderwah vide letter No. MC/B/22-23/903 dated 09-01-2023 had submitted
his report to the answering respondent, wherein he has reported that if there
is any plastic or waste on road side within municipality limits, then it is
removed by the sanitation team immediately and sent to SWM plant for its
secondary disposal. That Executive Officer, Municipal Committee,
Bhaderwah further reported that notice regarding strict enforcement of ban
for use of Single-use plastic and polythene carry bags and other form of
polythene has been issued by the Executive Officer, Municipal Committee,
Bhaderwah vide No. MC/B/21-22/1023 dated 18-02-2022.

A copy of letter dated 09-01-2023 alongwith notice bearing No.
MC/B/21-22/1023 dated 18-02-2022 are enclosed herewith as Annexure
R-14-15 for your kind perusal

IN THE PREMISES

Therefore, it is respectfully prayed that in view of the submission made
herein above and those to be urged during the course of the argument, the
Hon'ble Tribunal may very kindly be pleased to consider above

response/reply in the interest of justice.

ERFui NSO ‘1%8\\‘)"' -
Vishes P4l Mahajan
Deputy Commissioner,
Doda
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_ OFFICE OF THE ADDL. DEPLTTY C()n\l;\];llt Kashmir, wAH

n 7.24424
email 2dcbhadanvah @gmail.com SSIQN[.‘,R‘ Bt ”\DA 1
The Tehsildar ;
Bhaderwanh.

The Sub Divisional Police Officer,
Bhadarwah.

The Executive Officer, MC
Bhadarwah.

No:- PA/ADC/B/22-23/ b 38 Ay dated: 2/ ol IZO:;S

Sub:- Representation seeking Ban on single use plastlc: in Rellg
places of Bhadarwah,

Sir,

This office has received a representation through sh. Jogmd?trhs‘:i‘;
Thakur, Advocate J&K High Court Jammu, which [s enclosed V: u'ested
Conclusive part of this representation Is as “You are accordlngl\:hre C:equest
through the medium of the instant representation to c:o:ms:::dermde'i“es o
to ban the use of single use plastl'c i::::n zlss:O;z?:le vsithin i davs

i s min
:andle‘lre.dl:c:ft::i:Sr::rfez:aanst::i:\ E;ailing which 1 shall be constrained t:
rom rece‘i: ors of court of law including the National Green Tribunal an
knock the do
Hon'ble High Court™ ke steps to minimize the use of
therefore, requested to 1a .
You are ;A 4 the action taken in this regard may be
'ﬁ@pol\ﬂhene in your jurisdiction an :

sible..
/ intimated to this office as soon as pos

Encls:- 07’ ﬁv‘d

!

of Information,
Copy to the:- Doda for favour

sioner K HIgh Court 3
L oepuw_gggﬂrrgliigh Thakur, Advocate 8 ammu.
2. Sh. Jogl
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OFFICE OF THE ADDGcwemnu:nt of Jammu & Kashmir.

gmail: 3dcbhadarwah@gmall.co L. DEPUTY COMMISSIONE ARWAH' o
Tele/E *

The Divisional Fo ]
Bhaderwah, rest Officer,

The District Pollution i
Moy Officer,

The Block Development Offi
Bhadarwah. ik

No:- PA/ADC/B/22-23/ i 9’5-—(/—? dated: }i—/_gj/zozz.

Sub:- Representation seeking Ban on single use plastic in Religious

places of Bhadarwah.
Sir,

This office has recelved a representation through Sh. Joginder Singh
Thakur, Advocate J&K High Court Jammu, which is enclosed with. The point

No.2,3 and4 of the enclosed representation pertains to your departments
jurisdiction/job chart.

as the activitles/areas mentloned are in your
In order to clean the areas

You are therefore, requested to take actlon
mentioned in the representation and also care shall be taken in future that

these unwanted things should not be thrown DY the visitors/participants of
Melas In open places which Is hazardous for the environment/ecosystem.

Action teken may please be intimated to this offlce.

Encls:- 0L 'Q Wi - : (Di
Additional Dep i""ﬁ"‘
Bhad}vz % issloner,
Copy to the:- fayour of Information
. . Doda for favo .
siane: Advocate J&K High Court lJammu

1. Deputy Commis

2. Sh. Joginder gingh Thakur,

(¥ Scanned with OKEN Scanner
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UNION TERRITORY OF Jammu anp KASHMIR @
» OFFICE _OF _THE DEPUTY COMMISSIONER, DODA
/T The Additional Deputy Commissioner,
Bhaderwah.,
~ 7 Chief Executive Officer,

“"" Bhaderwah Development Authority, Bhaderwah,

73) The Assistant Commissioner, (Dev)

Doda. ;e
k.’j\ The Divisional Forest Officer, » 3 }, ; ’_/ “
Bhaderwah/Doda.\ iy ﬂi", /,‘/’"' P
5) [ The Divisional Officer, J ,_.F-"} - F L
Pollution Control Committee Doda. Ny £l ?° v
A\ 7Y

. 1"75\./" The Executive Officers, ' 3
Municipal Committee, i
Doda/Bhaderwah/Thathri.

NOIM_/ARA Dated:°6_09-2022 .
Sub:- Implementation of Hon’ble National Green Tribunal order dated 12-08-2022 in _Ongmal
Application No. 481/2022 titled Joginder Singh Thakur V/s UT of jammu and Kashmir-

Sir,

Refer to the above order of the Hon'ble National Green Tribunal (Principal Bench), New
Delhi dated 12-08-2022 alongwith its enclosures (copy enclosed) in case Original Application No.
481/2022 titled Joginder Singh Thakur V/S Union Territory of Jammu and Kashmir wherein the
following directions had been issued to the respondents which are reproduced as under;

“Notices along with copies of the application and documents attached therewith be issued to
the Chief Secretary, Union Territory of Jammu and Kashmir, State PCB, DFO and De_zputy]
Commissigrier, Doda requiring them fto file their response/reply to_the allegations made in the
application particularly with reference to implementation_of the notification dated 12-08.2021

e

y issued by MoEF & CCin _ih»e i]nfon -'_T‘e_r_r_i_t_q_ry_g[ Jammu and Kashmir within two months by E-mail at

4 judicial-ngt@gqy.ip preferably in the form of searchable PDF/OCR Supported PDF and nog i the form
M

“*

. of Image PDF.
List the matter Jfor further consideration on 19-10-2022"

In this regard, in light of the above order dated 12-08-2022 passed by the Hon'ble NGT

Principal New Delhi in the above case, you are hereby required to furnish the action tak

report/response as per the Hon'ble NGT order dated 12-08-2022 by or bw
office, so that the rgaaisite reply/response can QF.PTEP?EQPX Ehif.?-.fﬂgsﬁﬂfl*ﬁled war ___h_lS
before the Ion'ble NGT through official email i.e judicial-ngt@gov.in. Furthermg;gjﬁag-ﬂlﬁme
your repl§j/response there is an apprehension that the Hon'ble NGT May Pass any . Seénce of

Y adversg
= = : -3 dverse
against the respondents in the above titled case. el Order

Encl_0F5 Jivs

[ X
Assistant Com I"‘af) KAS

mSSion
?V ;’Doda er(REV).
Copy to the:-

1. P.Ato Deputy Commissioner, Doda for information te Worthy Deputy Comn"‘SiOnEr Dog
il . Doda,

CF Scanned with OKEN Scanner
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UNION TERRITORY OF JAMMU AND KASHMIR
OFFICE _OF THE DEPUTY COMMISSIONER, DODA @

Assistant Commissioner, Panchayat
Doda.

No:_b15  JARA pated: 0%

Sub:- Implementation of Honble National Green Tribunal order dated 12-08° )
Application No. 481/2022 titled Joginder Singh Thakur V/s UT of Jamm{ an

Sir,

Please refer to the the subject cited above, wherein the following direction
issued to the respondents which are reproduced as under;

“Notices along with copies of the application and documents attached ther ewith be
issued to the Chief Secretary, Union Territory of Jammu and Kashmir, state PCB, DFO and
Deputy Commissioner, Doda requiring them to file their response/reply to the allegations
made in the application particularly with reference to implementation of the notification
dated 12-08-2021 issued by MoEF & CC in the Union Territory of Jammu and Kashmir within
two months by E-mail at judicial-ngt@gov.in preferably in the form of searchable PDF/OCR
Supported PDF and not in the form of Image PDF.

List the matter for further consideration on 19-10-2022"

In this regard, in light of the above order dated 12-08-2022 passed by the Hon’ble NGT
Principal Bench New Delhi in the above case, you aré hereby required to furnish the action
taken report/response as per the Hon'ble NGT order dated 12-08-2022 by o before 12-0g
5022 to this office, so that the requisite reply/response can be prepared by this office anc-i

filed well in time before the Hon’ble NGT through official email i.e %
nd its enclosyres al(;

A copy

of the Hon’ble National Green Tribunal order dated 12-08-2022 a
Ng with

letter dated 06-09-2022 are enclosed herewith for your reference.

Encl 64 [lvs

(E Scanned with OKEN Scanner
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: OFFICE OF THE DIVISIONATL FOREST OrriCE!

A FOREST DIVISION DODA il gt

Jalelagntt

Jimail (dod?

KSYRYF P

Jhe Assistant Commissioner, (Rey ), / s A
= e
.D01 : cl‘-’_g‘ofl-
xeo orOpAQ A4~ —

2 in origin?!

-08- ir.
Sub: - Implementation of Hon'ble Natioual Green Tribunal order dated: l,2mu and Kashm!
Application No. 481/2022 titled Joginder Singh Thakur V/s UT of Jam

'I e 01996. 233538

Ref:- Your ofTice letter No. S65-73/ARA dated. 20-09-2022,

Sir,
ady issued
of activity

people

With reference to the above cited subject, it is intimated that the undersigned has alre
verbal directions to the concemed Range Officers of Doda Forest Division to avoid any type
which includes throwing of plastics bags, Bottles, wafers etc. coming out of junk food by the
visiting in the Forest areas of the Doda Forest Division and directed to take strict action against the
people involved in throwing of plastics waste inside the forest by imposing of:penalty to the visitors. It
is pertinent to mentioned here that this department has already conducted various derives against the use
of plastics based products in different areas of Doda Forest Division and disposed off almost 60 Qtls of
plastics waste in different areas in Doda Forest Division.

Hence submitted for your kind information and necessary action,
Yours faithfully,

q Drydjt¢ndra Kumar S
tenc ngh (IF
ﬁwlsnonal Forest Oﬂg‘lce(: %

Forest Division Doda

Copy submitted to:-
1. The Conservator of Forests, Chenab Circle Doda for favour of inform

. ati
2. The Range Officer Siraj/Kuntwara/Thakrai/Soil Ranges for inform 'on please,

: y i ation w;j
conduct derives and dispose off the plastic based product in your re " With the

directj
. i S ; . ons ¢
directions issued by this office. . Pective Rang 0

€S as already

T
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* /C / @ Tele/Fax 0"3’)7-244040

J 1INION TERRITORY F JAMMU & KASHMIR
w OFTICE OF THE CHIRR EXECUTIVI OFFICER,
w\?;‘&; BHADERWAIL DEVE], T

" BHADERWAH, DigTR; , X
S
~ No: BDA22-23/pS/ Y40y
Dated: _),HG,'DJ/

The Deputy Commissioner,
Doda.

Subject:-  Implementation of Hon'ble National Green Tribunal order dated
12/8/2022 in original application NO: 48172022 titled Joginder Singh
Thakur V/S UT of Jammu and Kashmir.

Reference:- Assistant Commissioner (Rev) Doda’s No: 505-14/ARA, Dated:
06/9/2022.

Str,

Periodic cleanliness drives gre being carried out at all parks, assets and

tourist destinations falling within the jurisdiction of Bhadarwah Dev. Authority.
—)

Plastic onsite is calculated and disposed off by Bhadarwah Dev. Authority,
iy Yours Faithfully,
Sd/-

Chief Executive Officer
Bhadarwah Dev., Authority
Bhadarwah

Copy to the:- ) - )
1. Secretary to Government Tourism Department J&K Civyil Secretariat Jammu

for favour of information.
2. Additional Deputy Commissioner Bhadarwah for information,

3. Assistant Commissioner (Rev) Doda for favour of information.

A Accounts Officer

(o“ '-' 28, , - S OMfer
*{ o 22 pe %%‘l%?‘%%;%ﬁ {Rhsriy

:

R VA ECNE Yy

.., .
AL T

Qf\b"\' Y |
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OFFICE OF THE MUNICIpAL COUNCIL DODA
/( 5 .

e

.3

o~

A~ . ice}
(~~ The Assistant Commissioner Revenue,
Doda.

No: MC/D/2022/ }{}..3 Dated: 2 — 09 —2.02).

Sub: Implementation of Hon’ble National Green Tribunal order dated: 12-08-

2022 in Original Application No: 481/2022 titled Joginder Singh Thakur
V/s UT of Jammu and Kashmir.

Sir,

With reference to above mentioned subject, | submit that Municipal
Council Doda alongwith Pollution Control Board has been conducting regular
drives in Municipal Council Doda.

During these inspections, we seized more than 200 kg of illegal polythene
and Single Use Plastic and also fined violators alongwith 25 No’s court challan.

| Your@jalthfully,
ﬂ AN T

Dovrey g e, —Executive Officer,

K : ')7 hY

Municipal Council,
Doda.

(¥ Scanned with OKEN Scanner
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nion Territory of Jammu & Kashmir

OFFICE OF THE ASSISTANT COMMISSIONER PAN(;HAYAT DODA

The Deputy Commissioner,

e
£

B

£

Doda.
No: ACP/D/2022-23/N o
Subiect: GT_/ (9.5’3 Dated: . .09.2022 022 in Ol'lg‘“ﬂ‘
ubject:  Implementation of Hon’ble Green Tribunal Order gqted: 1 .08.2 ;i Jammu and
Application No. 481/2022 titled Joginder Singlh Tl’(lﬂ“- yT ol J¢
Kashmir. g 1aku
Sir,

: ject
Kindly refer to your office letter No. 565-73/ARA dated 20.09.2022 regarding t‘]?sSl::;](ler

cited above. In this regard it is submitted that Swachh Bharat Mission (Gmm__?en) : ement
implementation since October 2™ 2014 in rural areas of District Doda- solid Wasle. Mm}ag Doda
is one of the verticals of SBM which is under implementation, The District admil‘lls,tratlon s
has recently launched a comprehensive Action Plan for Solid Waste Management 11 rural al;‘ .
ie; at Panchayat level. In this context General Administration Deptt has recently issued and 0.1 :3‘
No. 986-JK(GAD) of 2022 dated: 30.08.2022 whereby a District Level Committee under the
Chairmanship of Deputy Commissioner has been constitited to implement the said programme.

In the same order Block Development Officers have been designated as Block - Sanitation: Officers’
to implement the said programme at Gram Panchayat Level.

It is apt to mention here that/Village"Sanitation'Committees under the chairmanship of
st

concerned Sarpanch have already been constituted in all the villages of 237 _?,a_‘l‘i‘l‘.‘é’i’ff_ -for

and im BM at villﬁge level. All the panchayats have
already been directed to implenient the Solid Waste Management Rules, 2016 in letter and spirit.
In this regard byezlaws have already been framed for all panchayats of district Doda which are to
\ be adopted by the Gram Panchaysts in the Maha Gram Sabhas to be held throughout the District

carrying on the pianning and implementation of S

—

on 2™ of October 2022.

ﬁesides, the district administration has launched various special-drives for cleaniiness of
all offices, market places, common places, tourist spot, water bodies etc. As a part of nationwide
campaign “Swachhta Hi Seva hai” is undergong "El‘!\}?ﬁ'}ﬂ_‘f_{%‘% w.ef. 15% of Sep

T
rrr— L AT e 8 S 10°d 0B S s »Ptember to )
™ of October 2022. Recently in the entire district a d_g?ﬂ[?_;__fﬁ[}}'@§}q_.ppllection;grﬁh‘%iiéﬁxvv_as,
Taunchied in all 237 papg:ha}_fagswin '\_vhvi?l.\A local self P@}Rf;g}msz, ‘I_\ql.g‘os, ﬁUTETV?\'§6€fé€§’“{?,“{1§ !
eligag’éav."?ﬁémcoflectéd waste mostly single use plastic an lothel.' recyclable matter '\Tv'il\lrﬁ-emiéke

dealers w i ifferent p n
by the scrap dealers who have been assigned different anchayats. The Rural D

i e : evelo men
s under process of signing of MoU with the three Municipal bodies of DR, pment Dept,

, DISHICt Doda which g
include utilizing of soon to be g@flgmﬂﬁ—,of these ULB.S_E'_ pr ~ =243 which shal|
other non biodegradable items of the collected waste.

Hence the action taken report is submitted.

roper ’t‘i.i“sgwodsa\ of the plastjc and

&= scanned with OKEN Scanner
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- OFFICE Gover

\\OLI&E ADDL DHFH;)em of Jammu & Kashrnir. ’
\ﬁW\*ET% ,T_lrlg\:i\c‘q MMISSIOMER/ ADDL, DISTRICT
T R L BHADARWAH,

:T‘?W"‘ 4 ~ b
Sl adibhadanvah 3
~ .

Tele/TAY Ho, 0199372647

Sub: Ban
. on the tt ; :
into the \\'atc‘:cl))\gcl;i]g o,f domestic/commercial waste and sevrage
_:_;:‘;i.ma arwah. Cs In the territorial jurisdiction of Sub Division

ORDER

I springs thereby creating water hazards and;

, many NGO's, Research Scholars and general public have 2l

—_———— -

eI T ﬂS C'\’er t

he day by day increasing menace of water pollution which m2y 12221
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cscling in the number of Tourists in Bhadarwah and the spread of water born cise2325
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bsing facad in Bhadarwah and;
"/hereas, during the tour of Fish Pond and Padri, Deputy Commissionsr Doda

zlsc observed the aforementioned menaces.

in view of the aforementioned facts, it has been established that a o

ity of domestic/commercial waste and sewage water flowing from the toilets of a

izrge number of the houses in Bhaderwah Town and its peripheral villages has diractly
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ncirectly been entering into the water bodies of Bhadarwah making the watar of
these sources unfit for drinking, hazardous for aquatic life and unpleasant/
unattractive for the Tourists visiting Bhadarwah round the year and thus creating 2
public nuisance.

Therefore, I Dil Mir (JKAS), Additional District Magistraie Bhadarwah do hereby
impose the ban on throwing of domestic/commercial waste and flow of sewage water
from the houses and factories into the water bodies and throwing of the pipes of

toilets openly into the lanes, drains and water sources.
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40 P Executive Engineer 3] Sh
“Rhadarwah, Executive Officer
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¢ Execdutive

such persons who are respons

the pipes

After the expiry of the

T TR,

akti (1 & FC)

‘ Municipal
Engineer Jal Shakt Bhad

Bhaderwah, Block Development Officer

Committee Bhadarwah and Kssistant

arwah are hereby directed to issue the notices to

ible for throwi
¢ for throwing such waste into the water bodies and

of toilets in o .
pen space rather than i ' ‘
pe rather than in their septic tanks and soakag

D
w

pits.

T
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period given in these notices the aforementioned officars

w
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C/B/22-23/_2%7>.-8) =
22 [09/2022. C \\\H"(r,

i gt 21 ‘//
(Dil'Mir}JKASL.
Additional DistActidagistrate,

ﬁ’Bhaderwah.

Copy to the:-

NO U S LN

8.

)

District Magistrate, Doda for favour of kind information.

Sr. Supdt. Of Police Doda for favour of kind information.

Addl. Supdt. of Police, Bhadarwah for information and n/action.

Tehsildar Bhadarwah/Bhalla for favour of information and n/action.

Sub Divisional Police Officer, Bhadarwah for information and n/action.

Block Development Officer, Bhadarwah for information and n/action.
Executive Engineer, JalShakti (I&FC) Bhadarwah for information 2ancC
n/action.

Executive Officer, MC Bhadarwah for information and n/action.

Station House Officer, Bhadarwah for information and n/action.

10.Assistant Executive Engineer Jalshakti Bhadarwah for information and
n/action.
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G GOVERNMENT DOF JAMMU & KASHMIR BSDA
OFFICE OF THE DISTRICT MAG,STRAL.Erjo. 01996-233230, 233529 (0)

Fax No. 01996-233231

Subject: - Ban on throwing Commercial/ Domestic waste into the water bodies.

ORDER |
Whereas, it has been observed that the commercial/domestic waste and the
sewage has directly been flowing into the rivers/nallahas/kuhls/streams etc: thereby

polluting water bodies and;

Whereas, the public, from time and again have shown concern over the rising
water pollution, thereby rendering the water unworthy of its use, inviting disease and;

Whereas, during the visits to the Melas, Block Diwas, Functions etc; various
tations, NGOs and Individuals have reiterated the similar concern and;

Whereas, in the backdrop of this, it has been realized that a large quantity of
92900 _Lommercial and domestic waste and sewage from toilets from a large number of houses
in Doda town and its peripheral villages have directly or indirectly been entered into the
water bodies. Thereby making water bodies toxic for the flora, Fauna and hazardous for
the human consumption, creating a nuisance and a very unpleasant and discomforting

situation.

Therefore | Sanjeev Kumar, Additional District Magistrate Doda do hereby impose
the ban on throwing of commercial/Domestic waste, flow of sewage water from factories
and business establishments into the-water bodies. The ban is further imposed on

throwing toilet outlets directly into the lanes and drains,
Executive Officer Municipal Committee Doda is hereby directed to issue notices

to every such person who violates the order and initiate action

Nows | i
e (g

T 273 eo\\ 2822,
—_—

Copy to The :-
1. Deputy Commissioner Doda for information.
2. Senior Superintendent of Poljce Doda for information and necessary
action ‘
3. Executive Officer Municipal Committee Doda for information and
necessary action.
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UNION TERRITORY OF JAMMU & KASHMIR
OFFICE OF THE DISTRICT MAGISTRATE, poP”%

9(0)
3352
Ph. No. 0199@2332301’929&233231

M

Sub:- Re 4
strictions | Ban on single use plastic in District Doda.

Whereas, one Joqi : sentaed
the off ginder, Singh Thakur Advocale J&K High Court Jammu repre

1010412022 and projected he following issues:-

1. That i . b

Valalle;n l"\:‘:r month of April, there are various Mela's and events in the entire Che:lig
€ paticularly Bh i R in

DEi\ieslNag Devtas, y adarwah organized by local people ebpecia")’

That owing 1o the shortage of drinking water in upper meadows of Bhadarwah: lpeal

A oo eople donate thousands of water bottles but these bottles, being single use plastic,
Tewy

e

AT

are
‘ §l1rown away and there is no authority who can take the responsibility to collect these
4 EX /Q

S s 7§sed p\astk‘: bottles and dispose these as per the guidance issued from time 1o time an
“\_/\A law governing the same.

0 X 3. That from last few years, we have seen unprecedented trend of throwing these bottles
on green meadows and these being harmful for the catlle, belonging 1o the local people
as well as the nomadic people who come to upper meadows of Bhadarwah during
summers. It is worthwhile to mention that it cause serious threat to environment as well.

4. That Hon'ble Supreme Court and National Green Tribunal of India have held in catena
of judgment that the responsibility of State Authorities including the Pollution Control
Board and District Administration owe the liability to curb the use of plastic along with the

private players who contribute to the excessive use of plastic.

Whereas, Hon'ble National Green Tribunal Principal Bench on 12-08-2022 has order to
issue the notices in this behalf to the Chief Secretary Union Territory of Jammu and Kashmir,
Jammu and Kashmir Pollution Control Board, Divisional Forest Officer, (DFOQ) Doda and
Deputy Commissioner, Doda requiring to file the response/reply to the allegation made in the
application particularly with reference to the implementation of the nolification dated 12-08-
2021 issued by MoEF and CC in the Union Territory of Jammu and Kashmir within two months.

Whereas, Divisional Officer, Pollution Control Coramittee Doda in his letter o Regional

Director PCC Jammu in compliance to the order of National Green Tribunal has agreeq that the
complaint of the complaina

responsibility of the
meals and;

Whereas, according to the Plastic Waste Management rule 2017 and amengeqy there of

clearly define the responsibility of various organizations such 2

PRI's, Religious, Social and Langer Organization and Bran
distributers for adhering such rules.

b

c o ted
€ of Addl. Deputy Commissioner, Bhadarwah vide his reference NO. 216’2022 e

nt is based on the facts and there is no agency taking the

collection of the plastic and other wastes emerging oul of \he teligious

s Local Bodies, Tourism, Forest

d owner COMpanies along with their

CE scanned with OKEN Scanner
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Whereas, various special drives for cle " podie’
anness of ale
al common plages, tourist spoh * chaya'®

“S
Recently in the entire distriey 5 door t Wachhta Hi Seva hat is undergoing in 2" par" 1237

43

Whereas A ide
» \he nolification of Ministry of Environment, Forest and Climate chang® v

No.GS R 57(E

e (E) dated 12-08-2021 has clearly and elaborately defined the prohibition on geptum
Pl ation of the plastic items from time to time.

FaCE Mg

>F

Tom , . adi
ﬂ?:\ill ¢ A\ the perusal, of the above, it has been established that the certain plastic articles
‘9";'.; :

h& bags, wra i

.ue'-'q‘ihe G T ‘}\gM' PPers, empty water bottles etc cause damage to the environment pamculal’ly

VY Al e .

S\ b Jeen Meadows, Forest and water resources which is a public nuisance.
‘\f'-‘\____;,'

T m"(‘\- /,NUW- therefore, in view of the above, | Dr, R. K Bharti, JKAS, Addl. District
~.I ‘Magistrate, Doda in exercise of the powers conferred upon me UIS 144 Cr.PC, do hereby
order that there will be complete ban_of plastic articles viz bag (@75 microns) wrappers,

empty water bottles etc in the Green Meadow areas, Forest areas and in and around
water resources of the entire District Doda.

0 Ly,

Any violation in this behalf shall be deall under the relevant provisions of law.

Senior Superintendent of Police, Doda Divisional Forest Officer Doda/Bhaderwah/Batote

Assistant Commissioner Panchayat Doda and Divisional Officer Pallution Control Committee
Doda shall ensure the implementation of this order in Iétter & sprit. .

No:-\442-59DM/Doda. -
Date:-_O| |h§2022. {6,\7//7/17
A DS Magistran,
;e rale
Add '@6&3@‘ SL\’?""%Birate
Copy fo the:- oda
1. Divisional Commissioner Jammu for kind information.
2. District Magistrate Doda for information.
3. Senior Superintendent of Police Doda for information and implementation of{he o d
4. Addl. District Magistrate Bhaderwah for information and necessary action. er.
5 Chief Executive Officer, BDA for information and necessary action.
6. ASPs (All) for information and necessary actlon.
7. Assistant Commissioner Revenue Doda for information and necessary acliop,
8.

Sub-Divisional Magistrate Assar/T hathri/Gandoh for information and necessary 5.

9. DFO Doda/Bhaderwah/Batote for information and necessary action. Clion,
10. Tehsildar (All) for information and necessary action.

11. Divisional Officer Pollution Control Committee Doda for information and Necesgy ‘
12. EO MC Doda/ Bhaderwah/Thathri for information and necessary aclion, 7Y action,

CE Scanned with OKEN Scann



UNION TERRITORY OF JAMMU AND KASHMIR
44 - OF FICE OF THE DISTRICT MAGISTRATE DODA

Ph. No. 01996-233230, 233529 (0)
Fax No. 01996-233231

No:-_ 20/ =13 |pM/Doda
Date:- 1%.11.2022.

ORDER

. Whereas, the public of District Doda has brought to the notice of this office the
issue of dirt in the district and after random checks by the Magistrates, it has
been observed that heaps of garbage are dumped on roadsides, highways,

public paths and main drainage in rural as well as urban areas of District; and

2. Whereas, various Public spirited citizens time and again approached this
office regarding the nuisance caused by dumping of garbage on the

roadsides, Mohallas, streets, market places etc; and

3. Whereas, dumped garbage is a breeding place for mosquitoes and many
other disease carrying vectors which is a cause of great concern as they may

spread many communicable and non- communicable diseases; and

4. Whereas, dumping of garbage alongside the roads and in the drains result in
blockage of the drainage system causing nuisance and hindrance to the

smooth movement of Public; and

5. Whereas, in view of the aforementioned facts and circumstances | am
convinced that dumping of garbage, littering at public places is a constant

source of nuisance and a threat to public health.




Therefore, 1, Vishesh Paul Mahajan, JKAS, District Magistrate, Doda, by

virtue of powers vested in me Under Section 133 Cr.PC, do hereby order all the

residents of the District to remove garbage/avoid dumping of garbage on any Public

place viz streets, roads, roadsides, open grounds, nallahs, river/riverside or any other

place covered under the definition of public place and ensure to dump the garbage

only at places specified by the concerned Municipal bodies or Block Sanitation

Officers/Panchayts or handover the garbage to the door to door collectors only .

Any violation in this behalf shall be dealt under the relevant section of

7.

8.
9.
10

11
12
13

AL pe
A\ P

<
(Vishesh WMW)JKAS,
District Magistrate,
Doda.

Principal Secretary to Gouwt. Housing and Urban Development
Department, J&K for kind information.

Commissioner/Secretary to Govt. RDD & PR for kind information.
Divisional Commissioner, Jammu for kind information.

Sr. Superintendent of Police, Doda for information and with the request
to direct all SHO's to take action U/S 36 Police Act for violations if any.
Addl. Deputy Commissioner Doda / Bhaderwah for information and
necessary action.

Assistant Commissioner Revenue, Doda for information and necessary
action.

Sub-Divisional Magistrates Gandoh / Assar / Thathri for information
and necessary action.

Chief Medical Officer, Doda for information and necessary action.
District Information Officer”8nd n/a.

Medical Superintendent GMC, Doda for information and necessary
action. ;

Tehsildars (All) for information and necessary action.

Block Development Officers (All) for information and necessary action.

Executive Officer, MC, Doda / Bhaderwah / Thathri for informationa
and n/a.
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The Assistani Commissioner (Rev) \
Doda. ,
22 |
No:- DFO/Bhad/ 364 8- Date: |/ 110729 - ‘
X . 2- N i
. dated
Sub:- lmplcmcmmion of on'b)e National Green Tribt”"lI oicer

gh Thakur
2022 in Original Ap

i indcr Sin :
12 e phC'dl,i()n No. 181/2022 titled ‘jngmd 1
\ V/Sur of Jammu & Kashmir |
E.T._.E Ref:- Your office lcucer No, 505~l4//\R/\ dated 06-09-2022.
L“,}J Sir,
' | i iscd by the
E\'i On the subjeet matler, it is to submit thay no doubt the issuc raiscd by

. . " . adows
applicant is VCry scnsitive and requircs immediate atlention to keep the mc

as well as rcligious places plastic free,

As pointed out by the applicant, it is a fact that pcople whilc visiting for

3; outings with their familics/children (o various picnic spots viz Jai, Padhri,

Guldanda (Mcadows), Khellani Park clc and the devolees to various pilgrim sites

{ which are located in forest as well as non-forcst to pay obcisance to local dcitics,

b do carry plastic material likc water bottles, polythene bags and different kind of

food containers which poscs threal to the environment and gave an ugly look to
the mcadows/rcligious places.

In this rcgard, following Forcst division Bhadarwah hag

undertaken
following steps to cheek the menace of plastic.

~ All the ficld staff including Range Forest Ol'ﬁcers, Block R

orest Officers ang
Beat Guards have been adviscd and directeq Lo condye

| L cleanlinesg drives
in forest arcas undcr the vision plastic free forests, p

. ollowing e directions
a numbcr of such drives have been “onducteq differen; g

e ) _ - Ranges of

Bhadarwah FForcst Division on routing b"’s's-("holographs cnclosed i

‘ sed) |

# Cleanliness drives have been  condugyeqg ;

(Mcadows) & Khellani Park  cte » Guldanda

. ' T Y . ' Bhadarw
) ;:ﬂ:;‘ l)CVC’()pman /\ulhOTlly, Mun]Clpa] (uommlucc, ’Og dd \\ah
. RO} initiative, twa o » Students ang PRIs,
i M f “*» In such onc rccent initia ) (.mpm.a ol .
SN : A © PHESUC chock nosts were
i 7') ' installed at enroutc ROSHRA MATA "/\MPL;‘; by th ! A
1 : : L . ; C Farest De artmant in
Y ssistance with J&K Police and lagy 0dm )
¥

lmstralion during which all the

S \\'Q

' . ; ic wale

astic items including plastic waley l)omC _ ‘

. - , 'e seized from the devotees
“ ot r
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\ 2. The Distr

' rc (¢ O”(,thd al Cnt.
Slt(- and wC - Ty

It is further 4

C'JS-

that N future

.

‘ rganiZC
g . ted to O
y Lhis Office js commit

, at Mcadows/
hat use o plastic items at M
r disposcq of Properly:
* AWareneg

S I'allies by
collaboration Wi

i with
involving College/School children
dUCal:ion Depar

tment Authgritics.
To Organize aware

n

€ss AMong (he
the help of pRyg.

/‘(’ Cl(‘allll

ness drive
plastic frce.

S 0 make (he mecadows/ religious placcs
To notify Plastje Check Pogy at Jai and paqr; both of which are very famous
tourist destinations in Bhadarwah,

Yours faithfully

(Chander Sh\emg\
Divisjon

al Forest Officer
Forest Division Bhadamah
Copy Submitted for the information of:

1. The Conscrvator of IForests, Chen

ab Circle, Doda
ict Magistrate, Doda.

r
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Q& Scanned with OKEV
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Vv
OFFICE OF THE MUNICIPAL COMMITTEE BHADERWAH

To

The Assistant Commissioner (Revenue)
Doda,

Subject: Implementation of Hon’ble National Green Tribunal Order dated 12-08-2022 in original
Application No 481/2022 titled Joginder Singh Thakur V/s UT of Jammu & Kashmir

Sir,

With reference to your letter no 565-73/ARA Dated 20-09-2022, the reply is as below

1. Sanitation team of Municipal Committee Bhaderwah has got dedicated team & vehicles for door

to door collection of garbage from majority of residential & market areas where garbage
collected is sent to solid waste management plant for final disposal. It's done twice a day in the
morning & in afternoon.

If there is any plastic or waste on road side within municipality when it comes in the notice of
municipality it is removed by the sanitation team immediately & sent to SWM Plant for its
secondary disposal.

The area which the applicant is talking about falls outside the jurisdiction of municipal
committee Bhaderwah.
Public notice regarding strict enforcement of ban on use of single use plastic & polythene carry

bags and other form of polythene has been issued by the office of the undersigned in
newspaper ( copy enclosed)

Regular fines & penalty under SWM bye laws & Plastic Waste Management Bye-Laws are
imposed on those who violate rules or throw or litter garbage on the roads.
Special sanitation/enforcement team has been constituted to check all the wards and market

areas regarding enforcement of Ban on Single us Plastic & seizure of the single us plastic is done
on the regular basis from the market.

Regular awareness regarding ban on use of single use of plastic is done through various
mediums like social media, nukkad natak, announcement through vehicles, newspaper etc

No: MC/B/22-23/903 Date: 09-01-2023
Copy:

1. PAto Deputy Commissioner Doda, for information to Worthy Deputy Commissioner, Doda.
2, Addl Deputy Commissioner, for necessary information,

Yours fgthfully,

C} Scanned with OKEN Scanner
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OFFICE OF THE MUNICIPAL COMMITTEE BHADERWAH.

subject:-Strict enforcement if ban on use of polythene carry bags and other form of polythene.
Public Notice

A) There is a ban on manufacturing, stocking, distribution, sale and use of polythene carry
bags, plastic sheets or like, cover made of plastic sheet, plastic packaging and
multilayered packaging of less than 75 microns in thickness in the UT of J&K.

B) The polythene is hazardous to human life and it deteriorates the soil quality,

C) Under J&K Non Biodegradable Material (Management Handling and Disposal) Act, 2007
any violation of the ban shall be punishable with imprisonment for a term which may
extend to one month or with fine which may extend to Rs.5000/ or with both.

D) The repeat offence is punishable with Imprisonment for a term which may extend up to
two month and shall also be liable to fine which may extend up to 10,000/-

E) Whoever in any manner aids abets or assists in the commission of an offence under the
act shall on conviction be punished with imprisonment prescribed for the offence.

F) Vehicle owners/ traders/dealers/shopkeepers are accordingly hereby informed not to
carry any such business of banned of banned polythene with municipal Committee
Bhaderwah

G) Any violation by any person will invite heave penalty under Law as stipulated
hereinabove.

H) Co-operated in enforcing ban on use of polythene is the interest of every one.

Issued in Public interest by undersigned

jve O
No:-MC/B/21-22/1023 Mu icﬂldr\zﬁﬁ/

Dated:-18/02/2022 haderwah.
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